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8hri P. K. Deo: Mr. Speaker, Sir, 
you are the custodian of the privi-
leges of this House and also the dig-
nity of the House. Up till now we 
have established the convention that 
once a prima facie case of privilele 
is maintained by the Speaker the mo-
tion is put to the House. The only 
alternative left is to ask those mem-
bers in favour to stand up and once 
25 members stand up the matter is 
sent to the Privileges Committee for 
a fuller investigation and submitting 
its report back to the House. That is 
the procedure we have been followina 
for all these 15 years. In this parti-
cular case we find that yoU have ad-
opted a different oourse. Firstly, 
wben a prima facie case has been 
established by you .  .  . 

Mr. Speaker: I do not knew ~n

thin,. Not a scrap of paper WdS with 
me. I had nothing except the motioD 
flf Shri Ramamurti. 
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Shri P. K. Deo: On'y when a 
Prima facie case has been established 
the matter comes to the House. TIleD 
the only alternative left is to ask cae 
members in favour to stand up and If 
26 members stand up, declare that 
leave ia granted to refer it to the P1'1-
vlleaea Committee. This is a wrOllJ 
procedure that haa been adopted. 

Mr. Speaker: Let us proceed 110w. 

IUS lint. 

PAPERS LAID ON TBIi 

CERTIFIED AcCOUNTS OF IJmL\lf INS-
TITUTE OF TEcHNOLOGY, NEW DI:UD 

The Minister of State in the MiDtI-
try 01 Education (Shri Bhapat Jba 
Aad): On behalf of Dr. Triguna Sen, 

I beg to lay on the Table a COP1 
of the Certified Accounts of the Indian 
Institute of Technology, New Delhi, 
far the year 1965-66, aloDg with tha 
Audit Report thereon under sub-He-
tion ( 4) of aection 2s of the Insti-
tutes of Technology Act, I1M11. 
[Placed in Library. See No. LT-
718/67]. 

INDIAN WIRJ:LE5S TELEGRAPHY (AMA-

TEUR SERVICES) :AMENDMENT RULES 

The MinJster o';)f l'arllament8rY 
Mairs and Communicatio)DS (Dr. 
Ram Subhag Singh): Sir, on behalf of 
Shri I. K. Gujral, 

I beg to lay on the Table a cOP1 
of the Indian Wireless Telefl'aph"v 
(Amateur Service) Amendment 
Rules, 1987, published in Notll1catlon 
No. G.S.R. 883 in Gazette of IDdia 
dated the 10th June, 1967, under lub-
Bection (5) of section 7 of the Indian 
Telegraphy Act, 1885. [Placed in 
LibraTl/. see No. LT-719/67]. 

INDUSTRIAL DIsPuTEs (CI;lfTRAL 

AMENDMENT RULES. »re. 
The Minister of State In the MlDIstry 
of Lltlbour, EmploymeDt aDd Rehabl-
utation (Shrt L. N. Miahra): 

I beg to lay OD the Tabl_ 

(1) A cOP)' of the IodUitrial 
Disputes (Central) Amend-
meDt Rules, 1987, published 
in Notiftcatlon No. G.S.R. 908 
in Gazette of India dated the 
10th June, 1967, under sub-
sectiOD (5) of .ection 88 of 
the Industrial Diap.tes Act. 
1947. [PlaCed in UbrCl11l. Su 
No. LT-720/87]. 
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ISMi L. N. KishN] , 
(I) A copy each Of the following 

oti t~ t o s under Rection 
7A of the Coal Mines Provi-
dent Fund and Bonus Sche-
me. Act, 1948:-

<i) The Coal Mines Provident 
Fund (Second Amendment) 
Scheme, 1967, published in 
Notilfication No. G.S.R. 
859 in Gazette of India 
dated the 3rd June, 1967. 

(ii) The Andhra Pradesh Coal 
Mines Provident Fund (Se-
cond Amendment) Scheme, 
1967, published in Notifica-
tion No. G.S.R. 860 in 
Gazette of India dated the 
3rd June, 1967. 

(iii) The Rajasthan Coal lfines 
Provident Fund (Second 
Amendment) Scheme, 196' 
published in Notification 
No. G S.R. 861 in Gazette 
of India dated the 3rd 
June, 1967. 

(iv) The NeyveJi Coal MinEllI 
Provident Fund (Second 
Amendment) Scheme, 1967, 
published in N otilication 
No. G.S.R. 862 in Gazette of 
India dated the 3rd June. 
1967. 

(v) The Coal Mines Provident 
Fund (Third Amendment) 
Scheme, 1967, published in 
Noti6c8tion No. G.S.R. 863 
in Gazette of Iildia dated 
the ~  June, 1967. 

(vi) Th(! Andhra Pradesh Coal 
Mines Provident Fund 
(Tbird Amendment) 
Scheme, 19111, published in 
Notification No. G.S.R. 864 
la Gazette Gf India dated 
ilia 11'd. JUIle, 1967. 

,,,U) The Rajasthan Coal Minee 
Provident Fund (Third 
Amendment) ~  11167, 
Published in !ij'otifteation No. 
G's.R. 885 In GazeUe of 

India dated the 3rd June, 
1967. 

(viii) The Neyveli Coal Min_ 
Provident Fund (Third 
Amendment) Scheme 111111 
published in NoUftcatio" 
No. G.S.R. 866 in Gazette 
of India dated the 3M 
June, 1967. [Placed in Lib-
rary. See No. LT-721/67]. 

(3) A copy of Government Re-
solution No. WB-12 (2) 167 
dated the 29th April, 196T, 
announcing acoceptance of the 
recommendations made by 
the Central Wage Board for 
Heavy Chemicals and Ferti-
lizers Industry, for thc grant 
of interim relief. [Placed in 
Library. See No. LT-722/67]. 

REPORT OF TIn: COMMITTEE TO STUDT 

THE QUESnON OF LEGISLAnON or 

ABoRnON 

The Deputy Minister in tbe Minis-
try of Health and Family PlannlD&' 
(Shri B . .s. Murthy): I beg to lay oa 
the Table a copy of the Report of the 
Committee to study the question cI 
Legislation of Abortion. [Placed ill 
Library. See No. LT-723/67]. 

15.09 hrs. 

COMMITTEE ON PRIVATE IIDI-
BERS' BILLS AND RESOLUTIOHi 
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